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LOK SABHA

Thursday, May 15, 1969/Vaisakha 25,
1891 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[ MR. SPEAKER in the Chair )

MEMBER SWORN

1. SHRI V. K. KRISHNA MENON—
(Midnapore)

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). A statement giving
the requisite information is laid on the Table
of the Sabha.

Statement

(a) to (d). Yes, Sir. The Delhi Ad-
ministration forwarded to the Government
of India on the 16th December, 1967 the
Delhi Cow Protection Bill, 1967 passed by
the Metroplitan Council in its Sitting held
on 14th November, 1967. This Bill sought
to prohibit in the Union Territory of Delhi,
the slaughter of cow, including bulls and
bullocks of any age, even after they cease to
be capable of vielding milk or of breeding
or working as draught animals. While for-
warding the draft Bill, the Delhi Administra-
tion referred to the judgement of the Supreme
Court in the case of Mohammed Haneef
Quereshi and others vs, State of Bihar (1959)
and recommended that the Constitution
should be amended to provide for total ban
on cow slaughter. The proposed restriction
would be unconstitutional. Total prohibi-
tion on the use of “*beef’” as defined in the
Delhi Cow Protection Bill, amounting to
imposition of undue restrictions would be
ultra vires of Article 19 (1)(g) of the Con-
stitution. It was decided by Central Gowt.
that the recommendation of Delhi Adminis-
tration should be considered after receipt of
the report of the Commitiee on Cow Protec-
tion, which was examining the question of
cow protection in all its aspects.
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